NI TEM NO. 36 COURT NO. 12 SECTI ON Xl
SUPREME COURT OF | NDI A
RECORD COF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (C No(s). 2370/2016
(Arising out of inpugned final judgnent and order dated 13/10/2015
in FA  No. 194/ 1998 passed by t he Hi gh Court 0] Judi cature

Al | ahabad)

MAHENDRA PRASAD Petitioner(s)
VERSUS

JAG PATTI DEVI Respondent ( s)

(with appln. (s) for exenption fromfiling O T. and office report)
Date : 01/02/2016 This petition was called on for hearing today.
CORAM :  HON&#39; BLE MR. JUSTI CE KURI AN JCOSEPH
HON&#39; BLE MR JUSTI CE ROHI NTON FALI NARI MAN
For Petitioner(s) M. Yogesh Tiwari, Adv.
M. Vikrant Singh B., Adv.
M. Sanjay K. Agrawal, Adv.

For Respondent (s)

UPON hearing counsel the Court nade the foll ow ng
ORDER
I ssue notice, returnable in six weeks to the sol e respondent
on condition that the petitioner pays an amount of Rs. 25, 000/-
by way of Demand Draft in favour of t he r espondent t owar ds
litigation expenses and files t he pr oof of t he same in t he
Regi stry within two weeks from today.
(Jayant Kumar Arora)
Sr. P.A (Renu D wan)
Court Master

at



